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Judgement

Prafulla C. Pant, J.—Heard.

2. By means of this writ petition, moved under Article 226 of the Constitution of
India, the petitioners have sought quashing of the first information report/Crime
No. 158 of 2010, relating to offences punishable u/s 420, 506 of I.P.C., police
station Kotwali Laksar, District Haridwar.

3. Learned Counsel for the petitioners submitted that petitioners No. 1, 2 and 3
are the recorded co-sharers of the land of Khasra No. 108M and 111, situated in
Village Naroj Pur, police station Laksar, District Haridwar. It is pleaded that it was
the complainant, who failed to turn up to get the agreement registered on
21.02.2010.

4. Perusal of the first information report discloses that the complainant was made
to pay Rs. 10,00,000/-for sale of the land, but neither the money was returned
to him, nor the land could be transferred. It is stated by the complainant in his
statement recorded u/s 161 of Cr.P.C. that petitioners No. 1, 2 and 3 under the
false name made call to the complainant, and he was made to believe the facts
which did not exist.

5. Having considered submissions of learned Counsel for the parties, and after

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/daljeet-singh-and-others-appellant-… Page 1 of 2



going through the papers on record, this Court is not inclined to interfere with
the investigation of the case.

6. Therefore, the writ petition is dismissed with the observation that if the
petitioners, namely Daljeet Singh, Rijwan Khan, Shakil Khan, Sanant Kumar and
Deepa Singh surrender before the court concerned, or arrested, their bail
application shall be heard and disposed of without unreasonable delay. (Stay
Application No. 5581 of 2010 also stands disposed of).

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/daljeet-singh-and-others-appellant-… Page 2 of 2


